-C. A. T. Bench, JAIPUR

Date of Order : ' . Qrders

23.3.93  Mr. Jas Raj : Counsel for the petitioner.
Mr. Manish Bhandari : Ceunsel for the respendents.

Mr. Jas Raj, the learned counsel for the
p@titidner/épplkﬁnt hés-préduced a coyy of the telegram'
da#ed 22.3.93‘f®r the perusal of the Bench and submitted
thét after the submission of the COﬂtempt'Petition, the’
orders have been issued. For the time being, the notice
may be dischargedand the petitioner will be at liberty
te;movg‘a fresﬁ petition i1f further non-cempliance is
maﬁe by putting‘hin&§5§é§31n the matter of implementatien
@ﬁ'the‘@rder already passed.

C.P." stands dispesed Qf accerding, with no

, ) orders as te cests.

X > L. MEIH‘I‘LZ)
i _ Vice-~Chairman
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